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1. 23/5/ 

Order with Sigaature 

Rgisrar 

Heard Shri P.K. padhj learned 	-. 

Counsel for the Applicant and Shri Ashok IT 

4Ohanty, learned senior standing Counsel 

(central) for the Unicn of India. The applican 

is going to retire 	on the afternxn of 	31st 

.ay, 1996. 

The Superjrtendent of Dose 

Off ices, Cuttack North Division ditedted to 

recovery of ks.2,400/-. frod the applicant Ci 

the ground that during the tenure of the 

applicant as Deputy Post 14ster,JajpurHc Vr 

Office, N, S.0 V issue beariL.g i*.77ias Presente 
 

ior discharge on 4.11,1989. OflE discrepancy 

was found by the applicant and the c ounte r

5jcn6. AEsistant took identification and effected 

payment. There was a Conlaint of wrIg 

payment. The Depatrrent conducted an 

enquiry in February,1994 and the applicant 

received the charges under R4e 16. tltimate1y, 
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Order with Signature 

the Divisicnal Supetinterent of Post Offices, 

has ordered recovery of Rs. 2, 400/-. 

There l5.afl appeal pending against 

the order before the Director of Postal services 

dated 20.5.1996 which is at nnexure-3. The 

appeal is very recent. It will oe incorrect to 

ccnsider the Original Application for admission 

oefore the departrenta1 remedies are exhausted, 
appropriate 

It would be ppeto dispose of tLe Original 

Application by giving a directico to the Director 

of postal 3ervices who is Respondent No.2 in this 

application. I accordingly, direct the. 'espondent 

No.2 to dispo-e of thàjel against the order of 

recovery of ks. 2, 400/- ordered by the superintendent 

of Post Offices, Cutack North Division vide Imo 

No, F4-2/94_95 dcted 17.5.1996, wlthjn a pe-  riod of 

7
"0(siKty) days from the date of recèipt of a copy 

/ of this order. Till that time, recovery of the amount 

/ !,a $ per the order of the Respndent NO. 3, Supdt. of Post 

/'Offices, Cuttack North Division,Cuttack vide Order 

No.24-2/94-95 dated 17.5.96(?flnexure-2) be stayed. 

Recovery of the amount is acc  

stayed till the disposal of the appeal filed before the 

espndent No.2. AS the applicant is retiring on 31st of 

May,1996,it is agreed by the counsel for the applicant 

h. P.R. phi that to that extent the amount sought to be 

eco'red naely s,2400/-,there can be a hOldback of an 

quivalent amount from the retirerrEnt dues namely DCRG of the 

1 applicant.  
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p.rder 

ith these observaticns and 

and directions, the original application is 

dis.osed of at the admission stage. 

Hand ever a copy of this order 

to the learned counsel for both sides. 

? rrbe r ( xI mn.) 


